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4/1.10.96 	 Sri. S. P. Sinha, Dy. Registrar 

4,.  
/3 	The applicant who is appearing in rerson isabse 

On perusal of the Scrutiny Report and the reco ii 

Sinh) 
PKL• 	: 	 D: . Registr i, 

N 

5/07.10,96 hri 

SKY 

. 	. .. 	• '-'. g L. LJ .J_ 	L.L O.L 	1. 

Shri A.P.3inha, the a'rlic nt is resent 

in person. The apicat ion is free from defects. 
ccording1y, let it be registered ci d listed hefr 

the Honible Bench on 09.10.1996 for hearing n 

	

adrq iSs ion. 	
• 

(M.LPeswan) 
I 	

• • Reg iStrr I ' 

( HI 



1/10.10.1996 
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&½pplicant, flr.A.P.Sinha present in person. 

Heard the applicant who 5ppears in 

person. Issue notices to the respondents on 

the question of admission. The respondents. 

are directed to file sh'..cuse within fc*ir 

weeks as to why this application should not.be  

ajt •  

2. 	List this case on 912. 1996 before the 

Registrar for coripletion of pleadings. 

D. Purkay)tha ) 
Member(J) 	 Memr(A) 

2/9.12,1996 

NPS. 

3/21. 1. 1997 

Dr.A. P.Sinha, app licont appears in person 

Notices on behclf of the respondents XSXV= were 

served on the learned Sr. standing Counsel. W/s has 

not been filed, Put up on 21.1.1997 for filingW/s, 

( N. L • Paswari ) 
Registrar i/c 

The applicants are present in person.. None 

for the respondents. /s ha,s not been fi]d so far. 

Put up on 20. 21997 for filing 

( S.P. 400 1nha ) 
Dy.Registrar I/c 

I 



2, 1997 The appijcant is present in pers 

for the respondents. W/s has not been 

up on 19.3. 1997 for fIling W/s.a a 1ast chance. 

(S3a ) 
Dy.Registar I/c 

19.3.1997 	•. 	None for the aoolicant.: The learned  

1997 

counsel Shri R.L Choubbgr Jr 'to Mri J. N. Pand  ey, 
Sr. •  .Starding Counsel appears for the respondents' 

pnd prays for three weeks time toile reply/W/s. 

Prayer allowed. Pt up on 1.-5. 1997i  for filing W/s 
as a last chance. 

I 
Dy.Regi str ar I/c 

The applicit jS present in persoL None 

for the respondents. No w/s has yet been iled 

though sufficient time Was  given therefore. In the. 

circurnstarfces, let it bé listed before thé Hon'ble 

Bench for direction on 20.5.1997. 

( S.P.jnha ). 
Dy.Rejstrar I/c 

Applicart appearing in person. 

hr1 J.N.Parney, 1earn Sr.tanctihg Lbunzel for 
11  

the respondents states that 6hri JK.Jaiurjyar, 'cdd. 
Staring Counsel shall be fi1ir 	/s in tI'iis case.Thiee 
weeks further time is alowed for the sam Rejoirer may 
bC filed within two wee] thereafter. 

List on 08.07,1997 for directjon. 	
/ 

/ 
(v.i.jjehr ct ra) 
vice-hajrrnan 
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W/S. has not been filed on behalf of the - 

respondents so far. Three weeks further time • 	. 

is allowed for tha4 same. Rejoinder, if any, may be 

filed within tw.o weeks thereafter. List it on 22.8.97 

for direction. 

\fr\\Ai  

	

(U.N. Flehrotra) 	• 

Vice-chairman 

	

9/22,08.97 	 W/s not filed so far. Four weeks further:tirne 
is allowed for the same. Rejoinder may be filed within 
two weeks thereafter. 

List for'd±rectjon on 22.10.1997• 

(V . N . Meh rot ra) '. 
Vice-Chairman 

10/22.10.97 	 W/s not filed so far. Four weeks further time 

-is allowed, tor the *aine. aejoinder, it any,-may be 
filed within two weeks thereafter. 

List on 31.12.1997 for directjon 

• 	 (V.N .Mehrotra) _ SKJ 	
Vjce_Chajrm an 

• 	•• 	 -• 

	

11/31.12.97 	 Wls not filed SO far. Four weeks. further 
time is allowed, for the same. Rejoincter,if any, may re 
filea within twO wee]cstheeafter. 

List on 27,0.1998 for airectjo . 	 • 

M• 	J (v.N.Mehrotra) 
v ice-Cha irman 

	

12/2 7.02,98 	v/s not filed so far,, Four weeks further time is 
allowed for the same. Rejoinder, if any,rnay be filed Wjt r 
two weeks thereafter. 

List on 19.05.1998 for direction. 

(L. a. K.Prasad) .N.Mehrotra 

	

83 	 Nember(A) 	 Vice-Chairnqa ni.-". 

- 	 - 
/ 
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13.! 19.5.98. 	The applicant is present in person. 

Shri 	P.K. 	Jaipuiyar, the counsel for respondents. 

6" 
Pleadings in the case are complete. Enter it in the 

ryO? list. ready_ 

(L.R.K.. 	Praéad). (v.N. 	Iehrotra) 

ilember 	(R) Vice -cirrnan 

let it be listed before the appropriate Bench for 

hear ing on 17. 5.1999. 
- 

I _______ 
( ( S.Narayan ) 

	

14/16.3.1999 	

As the pleadings in this case are coniplete. 

	

* 	L.R.K.Prasad'i• . ) 
MI. Member (A) Vice-Chairman 

15/17..99 List it for hearing 19.7.99 	. 

AKJ (Lakshman Jha) (L.R.K.Pra.sad-) 
Member(J) Member(A) 

I 	16/19.07.99 	For want of time, hearing is adjourned to 

19.08.1999. 

(L.a.K.Lrasad) .Narayan) 
S iJ 	 Member (A) V i C— Cha 1 rman 
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17/19.8.1999 For want of time, list it for hearing 
on 29.9.1999. 

( Lakshman Jha ) 	 ( L.R. iç prasad ) 

	

M&. 	 Member (J) 	 Member (A) 

	

18/29.9.1999 	 List it for hearing on 4.11.1999. 

	

( Lakshman Jha ) 	(L,R.JcPrasad ) 

	

M. 	 Member (J) 	 Member (A) 

	

19/4 .11 .99 	List it for hearing on 28.12 .99. 

Cfl4 

	

( Lakshrnanjha) 	(L R . 	. 	. .. • sa Member (J) 	 Member (A) 

i12,99 	None for the applicant. 

Jr. to sh, D,K.Jha, ASC, for the respondents. 
AS DB is not available, list it for hearing on 

10.2.2000 

AKJ 	 (L.JHh) 
MEMBER(J) 

21/10.02,2000 	br want of time, the hearing is adjourned 
to 0.C3 2000, 
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-SIIr 

22./ 30.3.20000 

for wqnt of time, hearing is adjourned to 27.4.20O0. 

(L.R.k. 	 (S. NRYAN) 

MMBER•(A) 	 VIC-CHIIR11AN 

23/27,04,2000 None appears on behalf of the applicant. 
Shri D.K.Jha, ASc- for thesponents. 

Let it be listed on 30.05.2000 forhearjn 
in case nobody appears qn behalf of the applicant on t 
next date, it will be dismissed for default. 

($.Narayfn)/v,C, 

S 	 24.1 30,5.2000. 

On the request made by the counsel for the 

r 

/ 	
applicant, list it on 28.7.2000 for hearing. 

(L.R.K. PRASAO) 	
S 	 (s. NRRI%YAN) 

MMBR (A) 	 VICHAI'RD 
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25/28.7.2000 

JIA 

(J̀)~ 

SYS  

The applicant in person 

None for the respondents 

Shri Umesh Prasad Singh on 

behalf of the applicant files Vakalathaxna. 

List it for hearing on 31.8.2000. 

L. Hrnl.ngliana)/M(A) 	( L. Jha )/M(J) 

H 	26 

31.8.2000 	Shri 	U.P.Singh..ho'jnsel for the ap1icant, 
cci 

Npn for the respondents. List it 
for hearing on 19.10.2000. 

All, 

(L.Hmigiiana) 	 (L.Jha) 
M(A) 	 ci(j) 

27/19.1 0. 2 000 None for the parties. 

kL- ingliana 

List it for hearIn on 21.11,2000. 

) 	 (.Lakhrnan Oha ) 
Memb er (A) 	 Member (J) 

28/21.11.2000 : For want of DB, the tarirç is adjourned 
to 2 0.12.2000. 

skj 
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29./ 20.12.2000. 

None for the applicant. List it on 

27.2.2001 for hearing. 

/CBS/ 	(L.R.K. M(A) 	 (S. NMRYAN)/V.0 

3 0/27 .2 .200 	For want of time the hearing is 

ad urned to 2.5.2001. 

SKS 	
( L. Hmirigiiana )/M(A) 	( L. Jha )/M(J)) 

31102.05.2001 : 	Forwant of time, the hearing is 
- 	 adjourned to 1 	001.1sx  

skj 	(L.R.K.Prasar1/M(A) 	 (S.Narayan)/v .c. 

32./ 13.7.2001. For want of 0.8. 0  hearing is adjourned 

to 18.9.2001. 	

- 
/CBS/ 	 S 	 (L.HP1INGLIANA)/1(A) 

33.1 18.9.2001. For want of 0.8., hearing is adjourned 

to- 9.11.2001. 	S  

/CBS/ 	 (L.R .K. PRAsAD)/N() 

34./9.11.2001. None f'or the parties. List it on 10.12.2001 

for hearing. If nobody turns up on behalf of the applicant 
- even on next date, this OR will be dismissed for default. 

e',  
/CBS/ 	(1. JHM)/M(J) (L.R.K. PRsRo)/M(A) 
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35./ 10.12.2001. The item is called out. Noons 

appears on behalf of the pp.icant even today. Shri 

D.K. Jha, counsel for the official respondets is 

present. None was present on other occasionon 

9.11.2001. On that date, it was observed that if 

.no one appears on behalf of the applicant on the next 

date, this CA may be considered to be dismissed for 

default. Since none appears on behalf of the applicant 

today also, this OA stands dismissed for default. 

(L.R.K. PRASMD)/1l(A) 	 (B.N. 	NGHNEELAM)/v.c, 

Agx 
36/8.7.2 
	

In view cf the order dated 8.7. 20C2 passed 
in M.A. 20/ZCC2, the 0. A. is reSted to its criqi,r 
fjle •  I.t it be listed on 23.8.2002. 

(Sarweshwar Jha )/M(AT7 ( B NS jnh We lam )/vC 

3/2348.2002 : None.for theparties.. ,1\t 

- 	 Be 1Isted on 01.10.202 /or hriij. 

* 

skj 	(L.R.K.Prasad)/M(A) 	.(B.N.Sinh Neelani)/VC 

38/01 .10 .200 2 : At the reqiest, o. i)/c for the applicant, 

be 1 	1on3i.io.2Oo2 for heerin. 

skj 	.(S.Jha )/.1(A) 	 (B.N.Sinqh Ne1arnli 

C 

39/31.10.2002 	At the request.rnade by the-couns1 
for applicant be listed for hearing 
on 12.11 .2002. 

sics * (Shya2' a/N(J) ( 

'/4 
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40., 12.112002. For wanof time, 1e1istd an 

12.12.2002 for hearin!. 

(8.N. SINGH NEEiA1)fV.C. 

41/12.12.2002 	None for the partieS. 

Be listed on 15 .1.2003 for hearing; 

M 

sks 	( S. 

 

Zrai ) M(J) (,K.Prd)/M(A) 

42 

- - 	CM 
	 e. liste pn 4.2.2003 for hearing. 

(IJ.R.K PIad), WA 	( .N .irigh NeeLam) v.C. 

43/04.03.2003 : MrU.P.Singh, coxinsel for the applicant. 
At the aequest .f L/c for 'the applicant1  list, 

it on 26.02.2003 for hearing A].ngwith 0* 29fi/2001. 
No..one appears for the resp.ndents. 

- skj 	(L . .K.Prase74 	 (1 N .Singh N (elan) ,C 

44./ 26.2.2003. For want .f D.B. list it on .4.2003 
for hearIng. 

(! N. S.ingh Neelam)/i.C. /cs/ 

	

46/2. 4.2CO3 	• Fca want of 08, 	listed orhearing 

n 1, 5. 2(03 	- 

M1, 	 - 	 ( . N Singh Née lam )/vc 

46/01 .05 .2003 : 	e listed on2a.06.2003 for h aring. 

	

skj 	(S.Jha)/M(A) -T 	B.N.Sing Nee1ai)/VC 

H 
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7/23.0.2003 : 	Be 1iste1 on 11,8,2003 o 'hearing  

skj 	 (EN..Sinthee1m)/\)C 

Oi '24.p.6'3 

49/26,08.2003 	None for the applicant, 
Mr,,Dj<,Jha, A$C for the respondents, 
1DB matter, Be listed on 29092oQ for hea 

(B .N Si.rgh ce1ern, /V 

T-,) 

 

L) 

/ 	
A 

o2 
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53/31.3.2004 	Shri S.K. Bariar, counsel for the applican. 

It is Stated by the id. counsel f r the 
policant that initially three apolicants have fi ec 
this O. But with the passage of time, applicant do. 1: 
Dr. Akhilesh Prasad Sinha has since tetired and aL plicant 
no. 3 Shri S.K. Sirigh has since got prnotion to the 
post of Director, Geological Survey of India in t e year 
2002. Therefore, relief is confined to only appli ant no. 
2 Shri Karnal Kant Prasad Singh. Shri S.C. Sha, the learrd 
Mdl. Standing Counsel, who has recently been engaged in 
this case seeks tine to rëpare the matter. Therel ore, 
the case is adjourned. However, the same will rem in in 
the -nonthIZ cause list and the matter will be ta en up 
on the request of the learned counsel for the par1ies.j 

.(M. "4)/114(A) 	 ( S. DogM ), i(s) 	, 

I 

54.f 6.7,20O4. Shri S.K. Bariyar, the 1/c for app ic,ant. 

Shri S.C. Jha, the 1/c for respund nis. 

Heard. ,1r!uments concluded. Order reserv4. 

(M. JH) M(A) 	 • 	 (S. DOSI) M( 

~V~ 


